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PAPERS LAID ON THE TABLE

D e ta i l s ©  D e m a n d s  f o r  g r a n t s  w »  
1974-75* P O .  S a v in g s  B an k s  (A m d t.)  
r u l e s  1974, D e l h i  S a le s  T a x  ( 3 r d  
A m d t.)  R u le s ,  1974 a n © N o t i f i c a t i o n s  
u n d e r  C u s to m s  A c t*  1962 a n d  C e n t r a l  

E x c is e  R u le s ,  1944

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : I beg to lay on the Table :

U ) A copy each of the Detail Demands 
ior Grants (Hindi and English versions) of 
the following Ministries/Departments for
1974-75 :—

(i) Ministry of Education and Social 
Welfare

(ii> Ministry of External Affairs.
(lil) Department of Culture.
(iv) Department of Space.
(v) Parliament, Department of Par-

liamentary Affairs, Secretariats of 
the Presideiv and Vice-President 
and Union Public Service Com-
mission.

[Placed m Library. See No. LT-6573 / 7 f ]

(2) A copy of the Pcfet Office Savings 
Banks (Amendments Rules 1974) (Hindi 
and English versions) published in Notifi-
cation No. G S R  133(E) in Gazette of 
India dated 15th March, 1974, under bub- 
itction (3) of section 15 of the Govern-
ment Savings Banks Act, 1973. [Placed in 
Library. See No. LT-6574/74.]

(1) A copy of the Delhi Sales Tax 
(Third Amendment) Rule*, 1974 (Hindi 
ana English versions) published m Notifica-
tion No F,4(8 5 )/71-Fin (G) in Delhi 
Ga/ette dated the 15th March, 1974, under 
sub section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941, as in foice 
m the Union Territory of Delhi. [Placed in 
1‘brary. See No. LT-6575/74.J

(4) A copy of Notification No. G.S.R. 
*42 (E) (Hindi and English versions) pub- 
l'shed in Gazette of India dated the 23rd 
March. 1974,, under section 159 of the 
Customs Act, m %  together with an expia-
t o r y  memorandum. [Placed In Library. 
See No. LT*6576/74.]

(5) A copy of Nbtifiaktioii No. G.S.R. 
274 (Hindi and English versions) publi hed 
in Gazette of India dated the 16th March, 
1974, issued under the Central Excise Rules, 
1944 together with an explanatory memo-
randum. [Placed in Library. See No, LT- 
6577/74.]
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“This notification seels to enhance the 
rate of export duty on caipet backing by 

Rs. 450 per tonne and that of hessian by
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Rs, 400 per tonne as well as to reimpose 
the export duty on sacking (cloth and 
bags) at the rale of Rs. ISO par tonne. 
This enhancement in the rate of export 
duty has been made in the context of 
present price trends and other relevant 
factors.

The additional revenue likely to accrue 
to the exchequer consequent on the revi-
sion erf duties is estimated to be Rs. 18-55 
crores in a year."
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SHRI K. R. GANESH : This is his view* 
point and he is entitled to hold that view. 
There is nothing new in that. But I must 
deny Die allegation made by the hon. 
Member that Rs. 5 crores has been taken 
as a result of which there was this re-
duction and then increase in the rates. It 
is a motivated statement; that is all (hat 
I can say.

SHRI A. K. M. ISHAQUE (Bastrhat) : 
Malicious allegation.

SHRI K. R. GANESH : Coming to the 
other question, this notification was issued 
on the 23 rd March under the relevant pro-
visions of the Customs Act- According to 
the Lok Sabha procedure or conventions, 
the notifications of the Finance Ministry 
are placed on the Table on their question 
day, which happens to be today After 
23rd March which was a Saturday, this 
is the first Questions day on which. I am 
told, we normally place the Notifications 
on the Table of the House.
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( s n f f w r ) :
^TTRT5T 3R ^T , ^  f^TT
t  * *  f̂ PTnfr *ft fa * srrifriT,
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MR. DEPUTY SPEAKER : Well, both 
of you have said a number of things. They 
are on record. I will look into all these 
things I cannot just say anything off-band 
about it. It is a question of Customs and 
Excise duties. I wiU have to examine »*•
R eview  k  A n n u a l  R e p o r t  o f  Handi-
c r a f t s  AND HANDLOOMS EXPORTS CORPO-

RATION o p  In d ia  f o r  1*972-73
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI K  
C. G EO R G E): I  beg to lay on the TaW« 
a copy of the following papers (Hind1


